
CENTRAL ADMIKISTRATIVS TRIBUNAL, MXAIL\BAD

LUCKKO'.; GIPCUIT BENCH 

Registration N o .43 of 1990 .

Y .K .Y adav  .........  Applicant

Versus

Union of India  &  Others .........Respondents

Hon .Mr .Justice  U-C .Srivastava,V-C-

HonJ;_J:^rJ^__A-BJJ_^r^

(By Hon .Mr. Justice  U ,C ,Srivastava ,V ^C *)

The applican t 's  grievance in th is  case is

that he a fte r  fu l f i l l in g  the requisite qualifications,Aa.

appeared in  the test for  Junior H indi Translator
c

in the Centiral Govt. Health Scheme, Lucknoi-J has not

been selected w hile the respondent N o .5 Shri R.D.Sharms

who does not have the requisite qualification  has

been appointed on the said  post in the scale o f  

R s .1400  - 2 30 0 . The applicant has mentioned the

qualification  for the said  and it  has been stated

that he has passed succes' fu lly  the examination

conducted by the S ta ff  Selection C 0111:-. is  si on and yet

the person who is not q u a lified  has been selected .

2 .  From the Coianter A ffid av it  it  .appears that 

respondent K o .5  is  q u alified  and h is  qualification  

is  B ,A . ,  L L .B , He has offered  H in di literature  

as elective subject in B^A« and he also passed h is  

LL*B , in English meditim and thus he is  fully  qualified  

and is  having the requisite q u alificatio n . After 

scrutiny we have found that this  assertion of the 

respondent is  correct. In  the meantime, the appl'cant 

has been admittedly relieved from, the o ffic e  and has 

joined h is  duties in U .P .  Govt. Secretariat on the 

post of U-D^C, The question of appointment of the



applicant on the post of Junior  H indi Translator 

c3oes not call for  any interference . Accorcingly 

there is no merit in this application which has 

also become infructuous and no re lie f  can be  given

to the applicant at this stage. The ^ p l i c a t i o n
ii

is  dism issed. There v.’i l l  be no order as to costs .
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Member Vice Chairman

Dated the ^  July . 1991
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